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t [DESIGN FOR A BIGGER STEEL PLANT

280. SHRI RAJNARAIN: Will the
Minister of IRON AND STEEL be pleased to
state:

(a) whether it is a fact that his Ministry
have asked the Central Engineering and
Design Bureau to prepare a design for the
project of a plant whose production capacity
would be four times the present capacity of
the Rourkela Steel Plant; and

(b) if so, what are the details of its
financial implications and the terms in
connection with it and when the design is
expected to be received by Government?]
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t{THE MINISTER OF IRON AND STEEL
(SHRi T. N. SINGH): (a) and (b) The
proposal for the further expansion of the
Rourkela Steel Plant is under discussion with
Government of the Federal Republic of

Germany and its financing agencies. It is not
possible at present to furnish any details.]

ALLOTMENT OF SCOOTERS

281. SHRI ABDUL GHANI: Will the
Minister of INDUSTRY be pleased to state:

(a) whether it is a fact that Central
Government Employees whose pay is
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less than Rs. 300/- or 350/- P.M. are not
eligible to apply for the allotment of
Lambretta or Vespa Scooters;

(b) if 30, whether the allotment criteria
are based on the pay of an incumbent or the
nature of duties or the distance from the place
of duty; and

(c) if so, whether Government propose to
modify the rules in this regard?

THE MINISTER OF INDUSTRY (SHRI D.
SANJIVAYYA): (a) Applications for
allotment of Lambretta and Vespa Scooters
are not entertained from Central Government
Employees whose basic pay is below Rs. 850/-
per month. In the case of (I) Doctors, (2)
Officers who have to perform predominantly
field duties and (3) personal staff attached to
Ministers and other high dignitaries of similar
rank and officers of the rank of Joint Secretary
above, applications are entertain-ed, if they are
drawing a basic pay of Rs. 300/- and above
per month.

(b) and (c) For allotment of priority, the
essentiality in terms of the nature of duties
performed by the applicants and the capacity
of the applicants for the purchase and main-

tenance of scooters are taken into

consideration.

HIGHER EMOLUMENTS FOR RAILWAY
OFFICERS

282. SHRI T. V. ANANDAN: Will the
Minister of RAILWAYS be pleased to state;

(a) whether it is a fact that while
inaugurating the first meeting of All India
Railway Officers Federation in Bombay on
the 8th October, 1966 he agreed to consider
sympathetically the demand for higher
emoluments of the officers; and

(b) if so, what are the details of their
demand?

THE MINISTER OF STATE IN'!
THE MINISTRY OF RAILWAYS
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(DR. RAM SUBHAG SINGH): (a) Yes.

(b) (i) a revision in the pay scales;

(ii) a redistribution of the Railway Officers'
cadres to provide for a higher percentage of
Administrative Grade posts; and

(iii) liberalisation of the terms of
deputation of Railway Officers to other
Ministries and Public Sector "Undertakings.

DE-LICENSING OF TEXTILE INDUSTRY

283. SARDAR RAM SINGH: Will the
Minister of COMMERCE be pleased to state:

(a) whether it is a fact that Government
propose to de-licence textile industry as
suggested by Swaminathan Committee;

(b) if so, when a decision is likely to be
taken; and

(c) what are the branches of the industry
that are likely to be covered by de-licensing?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI M.
SHAFI QURESHI): (a) to (¢) Yes, Sir. The
proposal to de-license textile industry is still
under consideration of Government.

fAREA or RAILWAY LAND UNDER CULTI-
VATION

20. SHRI U. S. PATIL: Will the Minister
of RAILWAYS be pleased to state:

whether in accordance with the decision
taken by Government last year to put the areas
of Railway land on the side of the Railway
tracks under cultivation in order to increase
food production, such areas have since been
demarcated and allotted for cultivation; and

tTransferred from the 7th November, 1966.
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(b) if so, the area of such land brought
under cultivation in each State and Union
Territory?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): (a) Yes.

(b) A statement i attached.

[

STATEMENT . S

Name of the States  Lands(exclusive of the
and Union Territories  area handed over to
the Stare Govts.)
.. allotted to the culti-
- vators and Railway

727 employees
o directly by the
Railways
o = . (Areas on acres)
1. Andhra Pradesh 283-79 approx.
2. Assam .+ I595'00
3. Bihar .| T 464500,
4. Gujarat . 703:61
<. Jammu &
Kashmir . F'7 28 " 7
6. Kerala . o0,
7. Madras 30531,
8. Maharashtre I134°94
9. Mysore s44:60
10. Madhya Pradesh  #sr.06 .,

11, Nagaland

12. Orissa . . 900-36 4

13. Punjsb . . 15°00

4. Haryana i

15. Rajasthan . 34146

16. Uttar Pradesh . 490391 ,, L
17. West Bengal 4533-0% 4, .
1. Himachal Pradesh . T
2. Manipur . ..

4. Delhi . . o

4. Tripnra . .

5. Goa . . . T
6. Pondicherdy . .o
7. Chandigarh . .-
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